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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALu\HABAD BENCH 

ALlAHABAD 

Open Court 

Original Applic~tion N2L 72 of 1993 

Allah•b•d this th~ 06th _ cldy ~£ December, 2000 

Hon ' ble Mr.s.K.I. Naqvi , Member (J) 
4 

Vin«y Kumar, Son of Sri Manik Ch•nd, Resident of 

Vil lage As lempur , ~o st Office Bari ga•n-Newad«, 

PQlice S tation ~~diy«hun, District J aunpur (U. F. ) 

Applica nt 

By Advocate Shri S . K. Om 

Versus 

1. Union of Indi..a through General .t-t:tnagcr, Northern 

R«ilway, Ne\<J De l hi . 

2. The Chief Engineer(Civil} Head Quarter Office(N . N. ) 

Baroda House, New Delhi. 

3 . Di visiona 1 Railway Hanager, Northern Railwiii y , 

Allahoilb«cl . 

4 . The Assitt. Engineer, Northern R•ilway, Var•n•si . 

5 . The Inspector of \vorks, Nvrthern R<iiilw«y , Variilnasi . 

6. The De puty Chlef Engineer, Concrete & Sleeper Pl~ r.ts , 

Kh«li~pur, Northe rn R«ilway, V•rana si . 

7 . The Inspector of t·Jorks, Northern Raih:ay , c . s . P. 
Kh.ali spur, Va rana si . 

8 . The P. vi . I . (Speciel ), Northe rn R<;J il\'ta y , Ur.cha.ha r , 

R~ i~areilly ( U . P .). 

9 . The As sist•nt Engineer, Northern Railway , Unchuhar 

(U. l>.). 

Respon«ents 

By A~voc«te Shri A.K. Gaur 

c\/ .) 

•• •. ~9· 2/-

• 

-------~----~--------- -



• 

• 
• 

• 

... 

• 

0.. . 

• 

I$ 2 ... •• 

0 R D E R ( Oral ) _. ___ _ 
By Hen'ble Mr.S.K.I. Nagvi, Member (J) 

S)Shri Vinay Kumar, Lal Chana 

relief ef being r~-engaged •n~ be accorde• 

with temper.ary status. New, applic•nts ne.2 
r 

aRa 3 have been •eletea at their request •na 

the case ren~ins enly in respect ef Shri Vinay 

Kumcr-applic•nt ne.l, whe has ple&aea that in 

view ef the a•ys he h-.s w•rkea with respenaents 

est•blishment, he ts entitle& te be acceraea 

his services be regul-rised. 

2. As per his ccse, the applicant 

15.3.1978 te 14.1.1981 in breken spells. 

3. The respenaents have c•ntestea 

the case ami raise« t~ preliminary ebjectien 

en the greuna ef ~int•inability for being 

b«rrea by peri•« of limit•tion as previae& 

unaer Sectien 21 ef the AaminiStrative Tribunals 

Act. It has else been mentiened th•t the applicant 

hils net even been earelleti in the casual lebeur 

live register •n«, therefere, he c•nnet be 

previae« any relief seught fer. 

4. It is net in aispute ner it c•n 

• •• pg. 3/-
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be a isputea frem the sillie of tl"e a pplicant 

th•t he last wo rkea e n 14.1.1981 a nlli has file« 

this O.A. e n 12.1.1993 i.e . •fter span e f 12 ye• rs, 

fer which n• goea r eas en h•s been shewn t e c onaone 

this ae l a y • n• thereby the O.A. ia gre ssly barrea 

by perie« ef limit•tien, Rene e ne t m-int•in•b le 

•n• is « i s mis sei •cc • r • i ftglyyen thia9i: ijRi e nly. 

No c ests. .. 

/M.M./ 
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